RAJASTHAN HIGH COURT, JODHPUR

CIRCULAR
No. : 05 /P1./2015 Date : 04-08-201(5
To Registrar (Examination),
Rajasthan High Court,
Jodhpur.
Sub . : Abolition of system of submitting affidavits and

introduction of self attestation/declaration system.

~ No. : Gen./XV/06/2015/ Date :

I am to state that State Government has abolished
the system of submitting affidavits and introduced the self
attestation/ declaration system vide Circuiar 15(1)/AR/Gr./2014 |
~dt. 24.11.2014 and prescribed the revised procedure for

attestation of documents and submission of affidavits.

| While enclosing herewith a copy. of above referred
Circular dt. 24.11.2014, you are directed to strictly foliow the
revised procedure prescribed by the same.

BY ORDER

Encls : As above - -S4~
REGISTRAR (ADMN.)

No. : Gen./XV/06/2015/ Date :

Copy forwarded to the following for information and
necessary action : _
1. A.0.],, R.1.S. (Estt.) Section,
2. A.0.],, Accounts (Estt.) Section,
3. A.0.]., Subordinate Courts (Estt.) Section, Rajasthan High

Court, Jodhpur.
2 )]

~ Encls : As above . i

AT TRAR FAPRVLRERN )



Government of Rajasthan
Administrative Reforms (Gr.-1) Department
'F.15 1)/ AR/Gr-1/2016 ~ Jaipur, Dated: 24 November, 2014
) , S0 Al Addl-. Chief Se&emrie"slPr. Secretaries/Secretaries
' 2. AllDivisionat Commissioners - ' :
3. All District Collectors
4. All Heads of Departments

-Circular--

 subject: - Abolition of system of submitting affidavits and Introduction of self
' attestation/dectaration system. . co o

it has been observed by the State.Government that asking for attested documents
- . and ‘a_ff_ida'vit's- from the candidates 's'e"ekihg_ admission in educational institutions,
' - .. seeking employment in government departments and organizations and seeking =
certain services/benefits under various schemes, consumes lot of time and energy
‘of the candidates and therefore there is a need for simplification of procedure for
. verification of documents and statements submitted by the candidates to various
. Government Departments /local jBodieSIPaﬁthayati Raj - Institutions/Boards/
"cqrporations/pub‘iic-seapr.undenakangs/-lnitnu:ions. ‘

Accordingly, following revised mechanism in relation to attestation of documents

and submiission of affidavits is being put in force in the State of Rajasthan, with
effect from 1* January 2015. . ' -

All concerned officers/authorities are directed to actin accordance with the revised
procedure, within the prescribed time frame. ‘ :

Attestation of documents
1. Thé applicants, while submitting documents for admission in -educational
© institutions, for seeking services in Government Departments/Locai
« . Bodies/Panchayati- R_aj_ |nsti_tqti'ohs'IBoa'rds/Cbrpora'tions/Puhli_c Sector
" Undertakings/institutions and for seeking employment in Government of
‘ .Rajasth-a-n'/to_cal Bodies/ Pa‘ncﬁay‘ati Raj Institutions/Boards/ Corporations/
public Sector Undertakings/institutions shall be: permitted to submit self
attested copies of documents that are required to be sttached/appended to
~ the original applications. ' '
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2. D:rectrons shall be |ssued by. Addtttonal Chief Secretarlermcnpai Secretan;l
' Secretarv, Educat:On Department 10: all educattonal institutions. tocatecl in the
© State fOr aecepting self: attested copaes of documents from the apphcants :
and/or guarduans -of the students at the time of subrmssmn of applications for
admission, Ongmal certtﬁcatesldocuments shall be called only fram. finaily.
. admitted canthdates to carrv out due vernﬁcatron of documents submttted
with the apphcatlon ' _
3. The Addk Chief Secretanes/Prmcipai SecretarieslSecretarles of the
' departments of educatson higher education, techmcal education and medical
educatron and sanskrit. educatton shall also ensure that the application forms’
for admnssnon o educanonai mstntutlons are rewsed accordingly before
commencing the procedure for admrssuons dunng the academic session
| 2015-2016. '
4. Chairman, RPSC, Chaurman Subordmate 5erwces selection Board and
Additional Chief Secretanes/ Prlnmpal Secretaries/ Secretanesl Heads of
Departments shall also take. appropnate steps t0 ensure’ mplementatnon of

the decision taken by the Government in this regard for all fresh .
recruntments.

Submlsston of afﬂdawts

1 No Government Departmentsltocal BodreslPanchavatl Raj Institutions/

BoardleorporatlonslPubltc Sector Undertakmgs/lnstrtutnons shall ask for
“_'affidawts from the applicants seekmg admnssmn in educational: mstituttons['
'servrces under vanous Government schemes and. prograrnme_s/ernplovment
except for those cases- where afﬁdavits are required as per _statutorv
- ‘provisions or exnsﬂng iaw : :
2. Al Government Departmentsll.ocal BodteslPanchavatn Ra; lnstttutlonsl
, BoardslGorpotatnonslPubhc Sector: Undertakmgsl!nstttut:ons shall accept self
N declaratlon in place of affidavit from the applicants. Standard fc.rmat for self
declaration - [Annexure-l) shall suitably be included in varlous application
forms being - used in various orgamzatlons A photograph of the person
making the declaratton, shall necessanlv be' aff’ xedlpasted on the declaration
o itself : :
3. Al departmentslorgamzations shall dnsplav on their websites. and notice
‘poards ete: a list of affidavits which’ shail be subst-tuted by self declaration
_ and also 3 list of subject matterslactnntv areas where affidavit system shall
continue: due to statutorvllegal compulsnons



Alt Government departments/organuatuons sha!i put c;rculars/dlrectlons issued in

g _ this regard on their departmenta? websues and shali gwe wide publicity to the-
rewsed mechanism. :

'Concerned authoritis of Government Departmerits/Local Bodies/Panichayati Raj |

 InstitutionsfBoards/Corporations/Public - Sector Undertakings/institutions  shall

_ensure that the prows;ons ‘of the new mechamsrn are ‘properly disseminated up to
Geam - Panchayat fevel - through Gram Panchavats Jsampark Kendrasle- :
mltrasICommon service centers ete. prommently while domg so, due attention
may also be drawn to the retevant prowsmns of the Indian Penal Code for wmfully

- filing wro'\g declaratuon (Annexure-l)

'Encl..As above |

.(C: S Rajan}
Chief SeCretaty

+

: Copy forwarded to the following for lnformatnon and necessary action:-
Secretary/Speclai Secretary to: Hon' ble Chief Minister

g Spi. AssnstantslPrNate Secretaries to Hon'bile MmisterslState Ministers
Sr. Deputy Secretary to Chief Secretary

~ Secrétary, Rajasthan- Public Service Commission, Ajmer
Secretary, Subordmato Service Selection Board, Jaipur
Al Chuef Executive Officers.of Zita PanshadsIPSUslBoards/Corporatnons

(Rakesh Verma)
"Addl. Chief Secretary
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Annexure-1 -

seif-declaration for getting admission in the aducational institutions in the State of
" Rajasthan, . for seeking services from Government: DepartmeritsfLocal Bodies/
Panchayati Raj - l'nstituti_onslBoardled'rpor:tic’mslPu_bljc sector  Undertakings/
Institutions, - and for seeking employment in Government of ‘Rajasthan/Local
* Bodies/Panchayati  Raj ‘Institutions/Boards/ ‘Corporations/Public  Sector
 Undertakings/ Institutions. . o S ' '

The written “declaration é‘s :giv_e_n hereunder will be i_nclt:de‘d' at the end of the
- application form for getting adrm_'is'sion-,-'seeking't'he services, employment: '

b . . _ Son/Daughter of
CShri_ S e Aee Year.
resident - of I
__District__ IR Rajasthan, hereby declare that

the information given above and in the enclosed documents is true to the best: of

my knowledge and welief and nothing has been concealed therein. | am well aware
of the fact that if the information given by meis proved false/not trug, | will have to -
face the punishment as per the law. Also, all the benefits availed by me shall be
_ summarily withdrawn. ' - ' '




S

_ Annexure-2 .

Relevant provisions of the indian Penal Cade that relate 10 willfully filing
_ w’rong declaration etc.: ' ' '

'Section 177. Furmshmg false mformat:on

Whoever, being’ legally nound to furnish information. on any subject to

any publtc servant as such furnishes, as true, information on the

subject ‘which he knows or has reason to’ pelieve t0 be false, shali be

pun:shed with sumple :mprnsonmeftt for a term that may extend to six -

- months, or with fme that mav extend wone. thousand rupees, or wuth
both;

- Or, if the mformatuon that he is legally bound: to give respects. the

commlssuon of an offence or is. required for the purpose. of preventing
the commission of an offence or in order to the apprehension of an

- offender, with imprisonment of emther description for a term that may
~extend to'two- vears or with fine, or w:th both '

- 'Sectlbh 193. Punishment: for false evidence .

. Whoever mtentlonallv gives- false evndence in-any stage of a ]udmal _
.proceedmg, or fahncates false evidence for the purpose of being used
in any stage of 2 1udtc|ai ‘proceeding, - shall be punished with

imprisonment of elther description fora term that may. ‘@xtend to seven

" years, and shall also be liable 10 fine; :
. and whoever mtent:onalh; gives Or, fabncates false evidence in any
~ other case, shall'be punished with mpr'so'menr of gither descrtpnon

for a term that may exténd to three years, and shall also be liable to

- ftne.

Section 197 1ssumg or S|gmng faise: ceniﬂcate ) o : _
Whoever issues Or sighs any. certificate required by lawto ke giveh or

sngned or relating 10 any fact of which such certlﬁcate is by law

admissible in euudence knowmg or believing that such certificate is

~ false in any mriaterial pmnt shall be pumshed in the same manner as if

he gave false ewde nce.

~ Section 198, Using 3s triea certificate lmown to be false

‘Whoever corruptly uses orf attempts to use any such. certificate as 3

_' true certlﬂcate knowmg the same to be false-in anv material point,
. shau be- pumshed in the same manner-as if he gave false ewdence



L Sectmn 199 False statement made in declaratuon Whlch is- by faw
receivable as ewdence O PR :

. Whoever, _ in any: dedaratlon made or subscnbed by hlm which
" declaration any Court of Justice, or any pubtic servant or other person, 3
is bound or authorized by 1aw to.receive as evidence of anv fact, makes
- any statement thatis false,.and. which he either knows or. believes o be

false or does not. belueve to. be frue, touching any point matenal to the .
. object for which the declarétion is made or used, shall be- punished in
~the same manner as |f he gave false evudence

' -Sect!on 200. Usmg astrue such declarat:on knowmg it to be false .

Whoever corruptly: yses. or- attempts to use’'as true any such -

© declaration, knowmg the same to be false in any material pomt shalt be
umshed in the'same manner asif he gave false evidence. : :

Exptanauon ~ A declaration which is madmnss:ble rmerely. upon the

ground- of some anformahtv, |s a declaratton wnthm the meanmg of

- sections 199 to.200:






